Factual and Action Taken Report
In the matter of

Original Application No. 477/2022

Rajender Gangsari ~-Applicant

Versus

State of Uttarakhand -Respondent

BACK GROUND

1. That, the Hon'ble National Green Tribunal, Principal Bench, New
Delhi, in the matter of O.A. No. 477/2022, Rajender Gangsari Vs

State of Uttarakhand issued inter alia following directions on

20.10.2022:
4.  Report of the Joint Committee be submitted within one month

at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF".

List for further consideration on 23.01.2023.

In view of the facts and circumstance of the case, we also
consider personal appearance of Regional Olfficer, District
Magistrate and Commissioner, Municipal Corporation,
Dehradun on the next date of hearing through VC 1o be
essential for producing the relevant documents and assisting
this Tribunal in just and proper adjudication of the questions
involved in the case and they are accordingly direcied io
remain present before this Tribunal on that date.
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In compliance of order passed by the Honble National Green
Tribunal, Principal Bench, New Delhi on dated 02.08.2022, the joint
committee has undertaken inspection of the area in question on
17.10.2022. Following officials of the Joint Committee were part of

the inspection :-

1. Sh. Naresh Chandra Durgapal, Sub District Magistrate,
Dehradun.

2. Sh. Manish Semwal, Executive Engineer, Uttarakhand Jal
Sansthan, Dehradun.

3. Sh. P.K. Joshi, Joint Director, State Environment, Conservation
& Climate Change Directorate, Dehradun.

4. Dr. Avinash Khanna, Chief City Health Officer, Nagar Nigam,
Dehradun.

5. Dr. R.K. Chaturvedi, Regional Officer, Uttarakhand Pollution
Control Board, Dehradun.

6. Sh. S.K. Dimri, Asst. Scientific Officer, Uttarakhand Pollution
Control Board, Dehradun.

7. Sh. Akshay Kumar, Environment Expert, Namami Gange.
SPMG, Dehradun.

8. Smt. Pooja Mishra, Solid Waste Management Expert, Urban
Development Directorate, Dehradun.

9. Sh. Miraj Ahmad, Technical Advisor, SPMG, Dehradun.

OBSERVATION OF THE JOINT COMMITTEE
CONSTITUTED BY HON’BLE NGT :-
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F.No.10-62/2011-IA.III
Government of India
Ministry of Environment, Forests & Climate Change
(IA.IIl Section)
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi - 110 003

Dated: 8% December, 2014
To
The Mukhya Nagar Adhikari,
M/s. Nagar Nigam, Dehradun,
Patel Road, Dehradun - 248 001,
Uttarakhand

Fax: 0135-2651060
Email: nagar_nigam2008@yahoo.com

Subject: Development of Municipal Solid Waste Processing & Disposal
Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nagar Nigam, Dehradun - Environmental Clearance — Reg.

Sir,

This is with reference to your letter no. 216(H)/IMSWM-2012 dated
18.10.2012 and subsequent letters dated 23.04.2013, 28.05.2014, 20.06.2014
and 10.07.2014 for environmental clearance on the above-mentioned subject.

2. The Ministry of Environment, Forests & Climate Change has considered
the application. It is noted that the proposal is for grant of Environmental
Clearance for Development of Municipal Solid Waste Processing &
Disposal Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nagar Nigam, Dehradun. The proposal was considered by the EAC in its
meetings held on 20t — 21st December, 2012, 10t - 12th June, 2013; and
reconsidered in EAC meeting held on 29th September, 2014 - 1st October,
2014. The proponent has informed that:

(if The project was accorded TOR vide letter no. F.No.10-62/2011-IA-III
dated 03.08.2011.

(i) The proposal involves development of municipal solid waste processing
and disposal facility on a total plot area of 8.323 hectares to process 150
MT/day capacity of compost plant and 50 MT/day capacity of Sanitary
landfill in Shishambada, Vikas Nagar, Dehradun, Uttarakhand.

(i1i) The project site is presently a barren land.

(iv) The water table in the project area is 65 to 70 meter below ground level.

(v) MSW collected will be stored in temporary storage area. Storage of
compost materials and other materials is also proposed at the site.

(vij The approximate power requirement for the compost plant is (pre-
processing composting, curing, and storing) is 150 KVA. Additionally,
DG Set of 50 KVA capacities is also proposed.

(vii) Total water demand is estimated to be 160.0695 KLD.

(viil) Treated effluents from landfill, ETP and compost plant will be released
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after monitoring of quality of treated leachate into the public
sewer /water body as per standards laid in MSW Rules 2000.

(ix) The project area falls in Seismic Zone-IV and is moderately hazardous
zone for earthquake.

(x) The total cost of the project is Rs. 23.50 crores.

(x1) Wildlife issues: There is no environmental sensitive location like wildlife
sanctuary/national park within the 10 km radius of the airport.

(xi1)) Court case: Hon’ble Supreme Court has directed vide its order Civil
Appeal No. 5581/2014 dated 07.05.2014 to proceed with the
establishment of facility at the site and that the Competent Authority
should consider the grant of clearance.

(xiii) Public Hearing was conducted on 12.09.2012.

(xiv) The project site is located at an aerial distance of 4.46 km from the
western most boundaries of Doon Valley Eco-sensitive areas attracts the
General Condition (GC), hence is treated as Category ‘A’ project of EIA
Notification 2006.

3. The proposal was considered by the EAC in its meeting held on 20t —
21st December, 2012 and recommended for rejection of the project since the
site is véry close to river and suggested to identify an alternate site away from
the river. Project Proponent submitted NOC from Irrigation Department dated
06.04.2013. As per the NOC, the site is 400 m from the river and is not in the
flood prone area. Project Proponent also submitted minutes of the Supreme
Court Monitoring Committee (SCMC) dated 08.03.2013. The SCMC
recommended in view of the fact that the topography of Doon Valley is such
that it forms the catchment of some rivulet or the other which are by and large
seasonal and it would not be possible to find alternative site for the purpose.

4. The project has been recommended for grant of clearance by the EAC in
its meeting held on 10t - 12t June, 2013. However, based on the
representations against the project, the Regional Office of the Ministry at
Lucknow inspected and submitted the report. The project was again
examined by the EAC in its meeting held on 29t September, 2014 - 1st
October, 2014. According to the report, the proposed site is surrounded by
University/Colleges, residential complex of Defence Ministry, villages and
Asan River in the downward direction. Project Proponent informed that the
site has been acquired prior to all the above developments in the area and
that there have been numerous attempts by various interested quarters to
block the development. Meanwhile urbanisation and development is
expanding without an appropriate waste disposal site for the city of
Dehradun which is the capital of Uttrakhand. The project proponent informed
the Committee that the Hon’ble Supreme Court has directed vide its order
Civil Appeal No. 5581/2014 dated 07.05.2014 to proceed with the
establishment of facility at the site and that the Competent Authority should
consider the grant of clearance.

S. The proposal was considered by the Expert Appraisal Committee (EAC)
and recommended in its meeting held on 29t September, 2014 -~ 1st October,
2014 for granting Environmental Clearance. The Ministry of Environment,
Forests & Climate Change hereby accords Environmental Clearance for the
above-mentioned Development of Municipal Solid Waste Processing &
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Disposal Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nagar Nigam, Dehradun under the provisions of the Environment
Impact Assessment Notification, 2006 and amendments thereto and Circulars
issued thereon and subject to the compliance of the following specific
conditions, in addition to the general conditions mentioned below:

A. SPECIFIC CONDITIONS:

(i) “Consent for Establishment” shall be obtained from State Pollution
Control Board under Air (Prevention and Control) Act, 1981 and
Water (Prevention and Control) Act, 1974.

(11) The proposed plan should be realigned in such a way that the
waste tipping area and processing area and other project
components which produces maximum air and noise pollution is
farthest from the habitation.

(iii)  State of the art measures should be adopted for odor control from
the plant.

(ilv) The waste lying at the existing dumping site shall be excavated
and should be accumulated to designated place within the site and
this accumulated waste shall be compacted and closed
scientifically after reaching the design height.

(v) Project Proponent shall develop green belt of minimum 20 m width
all along boundary and at least 30 m away from the river HFL. The
setup shall be constructed atleast 3 m above the HFL of the river.

(vij  The connectivity road to the side shall be I[RC guidelines.

(viij The waste is proposed to be transported through the village roads,
the roads shall be properly widened or proper road for
transportation shall be provided. Details shall be incorporated in
the EMP.

(viii) The gas generated from the Landfill facility shall be collected and
disposed as per rules.

(ix) The proponent shall obtain necessary clearance from the Ground
Water Authority for the use of ground water.

(x) The depth of the land fill site shall be decided based on the ground
water table at the site.

(xifj An On Site Emergency Management Plan shall be prepared and
implemented.

(xii) All the recommendation of the EMP shall be complied with letter
and spirit. All the mitigation measures submitted in the EIA report
shall be prepared in a matrix format and the compliance for each
mitigation plan shall be submitted to MoEF&CC along with half
yearly compliance report to MOEF&CC-RO.

(xiii) Periodical ground water/soil monitoring to check the
contamination in and around the site shall be carried out.
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(xiv] The leachate from the facility shall be collected and treated to meet
the prescribed standards before disposal.

(xv) The Clearance is subject to the outcome of the court cases relating
to the project.

(xvi) The proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report so also during
their presentation to the EAC.

B. General Conditions:

(1) The project proponent should set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive.

(11) The project proponent should extend full support to the officers of
this Ministry/Regional Office during inspection of the project for
monitoring purposes by furnishing full details and action plan
including action taken reports in respect of mitigation measures
and other environmental protection activities.

(i) The Ministry reserves the right to add additional safeguard
measures subsequently, if found necessary, and to take action
including revoking of the environment clearance under the
provisions of the Environmental (Protection) Act, 1986, to ensure
effective implementation of the suggested safeguard measures in a
time bound and satisfactory manner.

(iv) In the event of a change in project profile or change in the
implementation agency, a fresh clearance shall be obtained from
the Ministry of Environment, Forests & Climate Change.

(v) A copy of the clearance letter will be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal.

(vij  The environmental safeguards contained in the EIA Report should
be implemented in letter and spirit.

(vi) A copy of the environmental clearance letter shall also be
displayed on the website of the concerned State Pollution Control
Board. The EC letter shall also be displayed at the Regional Office,
District Industries centre and Collector’s Office/ Tehsildar’s office
for 30 days.

(vi) The funds earmarked for environmental protection measures shall
be kept in separate account and shall not be diverted for other
purpose. Year-wise expenditure shall be reported to this Ministry
and its concerned Regional Office.
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6. These stipulations would be enforced among others under the provisions
of Water (Prevention and Control of Pollution) Act, 1974 the Air (Prevention and
Control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the
Public Liability (Insurance) Act, 1991 and Municipal Solid Wastes
(Management and Handling) Rules, 2000 including the amendments and rules
made thereafter.

s All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972
etc. shall be obtained, as applicable by project proponents from the respective
competent authorities.

8. The project proponent should advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the Uttarakhand Environment
Protection & Pollution Control Board (UEP&PCB) and may also be seen on the
website of the Ministry of Environment, Forests & Climate Change at
http://www.envfor.nic.in. The advertisement should be made within Seven
days from the date of receipt of the Clearance letter and a copy of the same
should be forwarded to the Regional Office of this Ministry at Dehradun.

9. This Clearance is subject to final order of the Hon’ble Supreme Court of
India in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil)
No. 460 of 2004 as may be applicable to this project.

10. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

11. Status of compliance to the various stipulated environmental conditions
and environmental safeguards will be uploaded by the project proponent in its
website.

12. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad /Municipal Corporation, Urban Local Body
and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal. The clearance letter shall also be
put on the website of the company by the proponent.

13. The proponent shall upload the status of compliance of the stipulated
EC conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the Regional
Office of MoEF, the respective Zonal Office of CPCB and the UEP&PCB.

14. The project proponent shall also submit six monthly reports on the
status of compliance of the stipulated EC conditions including results of
monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the
UEP&PCB.
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15. The environmental statement for each financial year ending 31st March
in Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Office of MOEF&CC by e-mail.

M@Wﬂ

(Dr. Manoranjan Hota} ~
Director

Copy to: -

(1) The Secretary, Department of Environment & Forests, Government of
Uttarakhand, Civil Secretariat, Dehradun.

(2) The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi - 110 032.

(3) The Member Secretary, Uttarakhand Environment Protection & Pollution
Control Board, 6t Vasant Vihar, Phase-I, Dehradun.

(4) Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forests and Climate Change, Regional Office, Pearson Road,
FRI Campus, New Forest, Dehradun - 248 006.

(5) 1A - Division, Monitoring Cell, MOEF, New Delhi - 110003.

(6) Guard file

(Dr. Manoranjan Hota) _ﬁ;_,_.-—v)
Director -
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UEPPCB
HEAD OFFICE

Uttarakhand Environment Protection and Pollution Control Board

R 29/20, Nemi Road, Dalanwala, Dehra Dun (Uttarakhand)
- Phone : 1135.2658086, Fax :2718092. Web : www.eppeluk.gov.in. E-mail : msukpeb@yahoo.com
UEPPCB/HO/Con/D-134/2 Date: |(j -07:2018
us7l6 . lIB:EGD. POST
To,

M.Is Development of Msw Processing and
Disposal Facility Shishambada,
Plot No.-6Kha, 13 Kha, 18 Khas, 19, 20, 22Ka and

23, 24, 25, 26 Ka, Shishambada, Vikasnagar,
Distt- Dehradun,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the C'CA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention
& Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under “Rule-6(2)” of the “Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016” notified under

‘Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

PCBID - 18500 Inward ID — 239297
CCA (Renewal)
Consent No. 38377’ U1 Date :- 30.05.2018

1 L o

CCA is hereby granted to M/s Development of Msw Processing and Disposal Facility
Shishambada located at Plot No.-6Kha, 13 Kha, 18 Khas, 19, 20, 22Ka and 23, 24, 25, 26 Ka,
Shishambada, Vikasnagar, Distt- Dehradun subject to the provisions of the Water Act, Air Act
and Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
and the orders that may be made further and subject to following terms and conditions :-

1. This CCA is granted for the period upto 31.03.2019 and valid for manufacturing of

following products with Capital Investment/Net Assets Values ¥ 21.97Crs :-

S. No. Last CCA Present CCA (Renewal) |
Product Quantity Product Quantity
(Per Month) (Per Month)
! Organic Compost 40 MT Organic Compost 40 MT |

2. Specific Conditions under Water Act -
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Renewal)
Trade Effluent 2 2
Sewage 1 7

(i) Trade Effluent Treatment and Disposal :- The applicant shall operate Effluent
Treatment Plant consisting of primary, secondary and tertiary treatment as is requircd
with reference to influent quantity and quality. ,

In case of stoppage of functioning of ETP, production has to be stopped immediately and
this Board has to be intimated by fax/phone/email with a report in this r(,g(,,-d',,, he
dispaiched immediately,

(iti) ‘The treated efMuent shall be reeyeled to the m
¢lMuent shall meet o the following
Favironment (Protection) Rules, 19

aximum extent. Quality of the trouted
general anq specific standards as prescribed umler
86 and applicable to the unit from time-to-thne (=




I | pH Between 5.5109.0 : =
2 | Suspended solids Not to exceed 100mg/| ! )
3 | BOD (3 days 27°C) Not to exceed 30 mg/l g

4 | COD Not to exceed 250 mg/I R

5 | Oil & Grease Not to excced 10 mg/|

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is
required with reference to influent quantity and quality.

In case of stoppage of functioning of STP, production has to be stopped immediately and
this Board has to be intimated by fax/phone/email with a report in this regard to be
dispaiched immediately.

(v)  The treated sewage shall be reuse in gardening and the same shall be maintained
continuously so as to achieve the quality of the treated effluent to the following standards
within five years from the date of notification dated 13.10.2017.

S.No. Parameters Standards
| pH : 6.5t09.0
2 BOD (mg/L) Not more than 30
3 TSS (mg/L) Not more than 100
4 Fecal Coliform Less than 1000
L (MPN/100m1)

NB-Amended notification for STP (Ministry of Environment, Forests and Climate
change dated 13.10.2017) Environment (Protection) Act, Schedule I, Serial no.125
must be followed strictly.

3. Conditions under Air Act :-
(1) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. | Stack attached | Stack | Typeof | Fuel Quantity | Emission |Emission
No with height Fuel Control |standards
_ (M1) Equipment | not to
exceed
I | DG Set 2 HSD 12 Ltr/Hr Acoustic -
(50 KVA)x | Enclosure

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has 1o be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area [Commercial Area | Residential Area| Silence Zone

for Noise | Day Night Day Night Day Night Day | Night
level in [ _time | time time time time time time | time
db(A) Leq __?j__ ) ,,7" 65 55 55 45 50 40

Dy time = from 6,00 a,m. (o 10.00 pan., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 :- }? L () \? / q 0l 7.—

(i) Number of authorization and date 0l issue @ —dmmmm-mmme s o
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opment of Msw Processing and Disposal Ff“c“"y
granted an authorization to operate a facility for
asles,

€ a facility for generation, collection and storage of
ises for following category of wastes :-

Quantity of Waste for which | Mode of Disposal
authorization is being issued
(MTA)

0.001 Recyclab!e

(i) The Factory Man
Shishambada.
collection and s

ager of M/s Devyel
Dehradun s hereby
torage of Hazardous w
N is granted to operat
s within factory prem

(iii) The authorizatio
hazardous waste

Category
(Schedule-I &

Schedule-I1
| Schedule | - 5.1

(iv) The authorization s
(v) The authorization ;
specified in the rul

hall b'e in force for the period upto 31.03.2019.
s subject to the conditions stated below and such conditions as may be
es for the time being in force under Environment (Protection) Act, 1986.

Terms and conditions of authorization :-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(ii1) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC. . .

(1iv) Any unauthorized changes in personnel, equipment as working conditions as m_ennoned n
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility. . h
(vi) An application for the renewal of an authorization shall be made as laid down under these

rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

10.
[

MoEF or CPCB/SPCB from time to time.

This CCA is valid for the processing and disposal of municipal solid waste generated from
Dehradun city. _ o
The condition of EC be complied and compliance report should be submitted periodically.

Unit should provide proper system for odour control.

The proper ETP should be provided and treated effluent should be utilized within the
premises.

i /Unit :-

B ulsory documents to be submitted by the Indust.ry _

( i)ong)nmtarlj;'eturn in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report. : .

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA. photograph of ETP/APCs/Waste Storage
Area. ‘ - .

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of th|§ (;CA. .

Competent Authority reserves the right to change/modify/add any time any condition of this

CCA. N . .

Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardm.ls

and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

Meniber Stceretary

('(;py to: Regional Officer, Uttarakhand Environment Protection and Pollution Control Board,

Dehradun for information and compliance of the same. V_/)/_/\
{&hic!‘ EnvirGunment Qﬂiu/r

% )‘ZZ
=1



18
UEPPY

Specific Conditions:
I The applicant shall provide ISl mark water meter to each water supply source and shall regu

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

2. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant could be assessed. .
The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1. S-2 etc. and these shall be painted/ displayed to facilitate identification.

1. The industry shall ensure interlocking of air pollution control devices and production processes.

Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water

bodics/zround water/soil etc. does not take place.
6 The industry shall take adequate measures to control of noise from its own source so as to comply with the

larly subn

-

N

standards as may be applicable.

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

8 The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

9 The industry shall ensure all safety measures and shall undertake periodical assessment by the competent

authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.

12, The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and
disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

I3. The Unit shall comply all the conditions mentioned in Doon Valley Notification — 1989.

I4. The Unit shall comply all the conditions of Environment Clearance granted by SEIAA on dated 08-12-2014.

15. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made
thereunder. '

16. New Ministry of Environment, Forests and Climate Change notification dated 13.10.2017 for amended norms

of STP must be followed strictly.

General Conditions
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

L

6

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The industry shall provide uninterrupted entry to the STP’S/ETP’s inlet and outlet points, Air Pollution Control
equipmentand stack for smooth sampling/monitoring of efficiency of pollution control measures.

Ihe industry shall provide *lispection Book™ at the time of inspection to the Board's officials.

Whenever due o any accident or other unforeseen act or event, such emission occurs or is apprehended to
accur in excess of stundards liid down, such information shall be reported to the Board’s offices and all other
concerned offices. In cise ol failure of pollution control cquipment. the production process connected 1o it
shall be stopped with immediate effect :




" 12
\\. \/>‘§ 9 The industry shal| o '

Perate in a manne designated chimney
) J " ; I 5o that all emissi 1 i
3 ”“I}. il Cmissions be emitted [thUgh Slg ale s
.8 5 1

||| case 0' a"y dal“age IO the a IICUI[UIC pl()dllclw“y h"[nd’ n halllla[“)“ ch. by the DI
. g - . % l

ndustry sha ;
the Competent Authority. Y shall be lia

. The Board reserves the rj
e . . apd i
oo right to revoke/add/modxfy any stipulated condition issued along with CCA, as may be

[3. The Person authorized shall not rent, lend, sell. tr
obtaining prior permission of the Board,
14. Any unauthorized change in personnel, e
person authorized sh :
151t is the duty of the a
16. The authorization 1

ansfer or otherwise transport the hazardous waste without

| quipment as working condition as mentioned in the application by the
all constitute a breach of his authorization.
ulhf)nzed person to take prior permission of the Board to close down the facility.
17. The aufhor: valid for temporary storage of Hazardous Waste within premises only. .
¢ authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Bﬁ_ard of size 6x4 feet outside the main factory gate within premises. -
'8.1tis duty of the author ized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.
19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates. )
20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored. )
-Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.
22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating *Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English. S
24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious

floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
25. :jnr ?::253:: sa‘ny transportation of hazardous waste, the details in Form-10 of t'he Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

Chief Env¥oament Officer
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— HEAD OFFICE
?W Uttarakhand Pollution Control Board
dd. " : _
I 468, I'T Park, Sahastradhara Road, Dehradun  (Uttarakhand)
Ll Mrbf“—'-‘
UKPCRHIO Con/D-13472020/ 371y Date: 371092020
REGD. POST
Tao,

M/s Development of Msw Processing and
Disposal Facility Shishambada,

Plot No.-6Kha, 13 Kha, 18 Khas, 19, 20, 22Ka and
23, 24, 25, 26 Ka, Shishambada, Vikasnagar,
Distt- Dehradun.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)” of the “*Hazardous
and Other Wastes (Management and Transhoundary Movement) Rules, 2016 notified under
“Environment (Protection) Act, 1986 as applicable (1o be referred hereinafier as Water Act, Air
Act and HW Rules respectively).

CAF ID - 5600 |
Application no. 412828 |
CCA (Renewal) |

Date :- 16.09.2020 |

CCA is hersby granted to M/s Development of Msw Processing and Disposal Facility
Shishambada locatzd 2t Plot No.-6Kha, 13 Kha, 18 Khas, 19, 20, 22Ka and 23, 24, 25, 26 Ka,
Shishambada, Vikasnagar, Distt- Dehradun subject to the provisions of the Water Act, Air Act
znd Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
and the orders that may be made further and subject to following terms and conditions :-

1 This CCA is granted for the period upto 31.03.2022 and valid for manufacturing of
following products with Capital Investment/Net Assets Values ¥ 2197 lacs :-
| S.No. | Last CCA or CTE Present CCA (Renewal)
} ! ~ Product Quantity Product Quantity
i i (Per Month) (Per Month)
i 1 | Orgznic Compost 600 MT Organic Compost 600 MT

12 Specific Conditions under Water Act :-
12 The daily quantity of effluent discharge (KLD) :-

; Last CCA or CTE Present CCA (Renewal)
| Trade Effluent 2 2
? Sewage 7 1.0

(ii) Trade Effluent Treatment and Disposal :- The applicant shall operate Effluent
Treatment Plant (05 KLD capacity) consisting of primary, secondary and tertiary
treatment 2s is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and
this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(iif) The treated effluent shall be recycled to the maximum extent. Quality of the treated
effluent shall meet to the following general and specific standards as prescribed under
Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

[ 1 |pH I Between | 5.5109.0 ]




(iv) Sewage Treatment anc

)

P el | 100mg/I e
Y l
:nded solids Not to exceed | -
; gtggtn(gc;‘sg E?'!“CL Not to exceed 30 mg/lI
3 CoD e Not to exceed 250 mg:
5 | Oil & Grease Not to exceed 10 mg/

3 = ) .
1 Disposal:- The applicant shall provide comprehensive STP as is

required with reference to influent quantity and quality.

In case of stoppage of functioning of STP, production hf“ to be srop;';ed Il{mrrr;'dmlz{r a,;d
this Board has to be intimated by fax/phone/email with a report in this regarda lo be

dispatched immediately.

use in gardening and the same shall be maintained

The treated sewage shall be re ;
llowing standards

continuously so as to achieve the quality of the treated effluent to the fo
within five years from the date of notification dated 13.10.2017.

S.No. Parameters Standards
1 pH 6.5t09.0
2 BOD (mg/L) Not more than 30
3 TSS (mg/L) Not more than 100
4 Fecal Coliform (MPN/100ml) Less than 1000

NB-Amended notification for STP (Ministry of Environment, Forests and Climate
change dated 13.10.2017) Environment (Protection) Act, Schedule I, Serial no.125
must be followed strictly.

3. Conditions under Air Act :- .
(i) The applicant shall use following fuel and install a comprehensive control system consisting

(i)

of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-

S. | Stack attached | Stack | Typeof | Fuel Quantity | Emission |Emission
No with height Fuel Control |standards
(Mt) Equipment | not to
exceed
1 | DG Set 2 HSD 12 Ltr/Hr Acoustic -
(50 KVA)x 1 Enclosure
2 | Boiler 30 HSD - - -
(600 Kg/Hr) x 1

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area |Commercial Area | Residential Area| Silence Zone

for Noise | Day Night Day Night Day Night Day | Night
level in | time time time time time time time time
db(A) Leq 75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) The Factory Manager of M/s Development of Msw Processing and Disposal Facility
Shishambada, Dehradun is hereby granted an authorization to operate a facility for
collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

i

]

~
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S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-1 & authorization Is belng lssued
JSchedulel)  f  (MTA) | B
1 Schedule 1 - 5.1 S 0,001 | Recyclable

(iit) The authorization shall be in foree for the period upto 31.03.2022,
(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986,

Terms and conditions of authorization :-

(i) The authorizati™a shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC,

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

N

10.
1.

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Dehradun for i

MoEF or CPCB/SPCB from time to time.

This CCA is valid for the processing and disposal of municipal solid waste generated from
Dehradun city.
The condition of EC be complied and compliance report should be submitted periodically.

Unit should provide proper system for odour control.

The proper ETP should be provided and treated effluent should be utilized within the
premises.

Compulsory documents to be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area,

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this

CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016 will

results in legal action under the aforesaid Acts and Rules.

-

Member

and compliance of the same.

Enviréiment Engineer
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Annexure

Specific Conditions: | .
1 'Hl:c applicant shall provide 1SI mark water meter 1o each water supply source und shall regularly submit

retums of water consumption in the prescribed form and pay the cess as apecified unclfr Seetlon-3 of Cess Act,

2. The applicant shall submit audited balance sheet of the unit ot the end gf each financial year so that fee
submitted by the applicant could be assessed. ‘

3. The applicant shall provide ports in the chimney/stack and facllities such us lm'lflcr, platform clc, as per
requirement for monitoring the air emissions and the same shall be open for inspection mn.f use al all times by
the Board's stafl. The chimney/stack attached to varlous sources of emission shall be designated by numbers
such as 8-1, §+2 ete. and these shall be painted/ displayed to facilltate identification,

4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. Solid wastes generated from the industry has (o be disposed in manner so that contamination of surface water
bodies/ground water/soil ete, does not take place,

6. The industry shall take adequate measures to control of nolse [rom its own source so as to comply with the
standards as may be applicable,

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board,

8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made there under.

9. The industry shall ensurc all safety measures and shall undertake periodical assessment by the competent
authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days. -

12. The industry situated ncarby the River Ganga and its tributaries shall ensure the treatment facilitics and
disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

13. The Unit shall comply all the conditions mentioned in Doon Valley Notification — 1989.

14. The Unit shall comply all the conditions of Environment Clearance granted by SEIAA on dated 08-12-2014,

15. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made
there under.

General Conditions

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF&CC and shall report to the UKPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at onc disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficicncy of pollution control measures.

. The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate elfect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority, .

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point of
emission point.

~J
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” UKPCB
ol ;;:f;?::;d reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

13.The person .nullmnz‘cd'shall.nol rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board,

14. Any unuuthor_i?..cd change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premiscs.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintaén record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates. )

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored. :

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English. ) .

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

Environﬁgineer




;E‘Receipt No. 388309192
EDeps./.tnr Name

| Bank Name.

iBank Id.

gApplication No.

b
' Name and Address of Industry
Name of Regional Office

Applied For

. Payment Date

| Amount Paid (Rs.)

fTransaction Status

‘Total fee paid (Rs.)

e

o 10 T m—

and Pollution Control Board m 25

Date: 14-11-2022
MOHD AHSAN SAIFI

NA
© 1143281

Dehradun Waste Management Pvt Ltd (Subsidery of Ramky
Enviro Engineers Ltd)MSW Processing and Disposal Facility
Shishambada, Plot no.6kha, 18 Khas, 19,20,22 Ka and
23,24,25,26 Ka, Shishambada, Vikasnagar, Distt- Dehradun
Dehradun, Vikasnagar, Dehradun

Dehradun RO
CTO - both - reNew
12-01-2022

Payment Details

1000.0

Successfully Completed

1000.0

Print
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s ¢ Incoming ; Qty

\.; <nth Tonnage RDF ComPost Billed Inert Qty
Jan-18 2,616.12 2,534.00 17.89 2,551.89 64.23
Feb-18 6,145.91 5,643.37 196.50 5,839.87 255.08
Mar-18 5,642.55 3,519.97 570.88 4,090.85 459.66
Apr-18 6,845.56 3,698.66 545.05 4,243.71 121.38
May-18 6,001.37 3,385.28 614.86 4,000.14 121.48
Jun-18 7,109.00 4,015.18 530.34 4,545.52 1239.1
Jul-18 7,505.00 4,385.72 547.16 4,932.88 130.21
Aug-18 8,889.00 6,331.52 461.61 6,793.13 961.99
Sep-18 7,995.10 4,424.04 252.79 4,676.83 481.52
Oct-18 7,543.07 4,316.79 438.92 4,755.71 864.32
Nov-18 7,397.63 4,162.46 371.03 4,533.49 713.68
Dec-18 7,819.89 4,011.27 363.13 4,374.40 533.90
Jan-19 8,672.05 4,579.16 189.87 4,769.03 203.32
Feb-19 7,793.06 4,383.01 77.88 4,460.89 258.09
Mar-19 9,312.52 4,383.01 286.98 4,669.99 559.18
Apr-19 8,751.00 4,593.04 281.00 4,874.04 | 570.94
May-19 9,370.00 4,450.90 172.52 4,623.42 211.34
Jun-19 10,115.00 4,430.34 364.04 4,794.38 53522
Jul-19 11,142.85 5,472.31 451.51 5,923.82 664.83
Aug-19 10,822.43 3,849.73 293.95 4,143.68 303.07
Sep-19 10,133.75 3,111.05 286.96 3,398.01 163.92
Oct-19 11,040.00 4,261.25 323.30 4,584.55 838.34
Nov-19 10,277.00 3,491.77 196.65 3,688.42 377.25
Dec-19 9,192.55 3,890.53 296.42 4,186.95 328.72
Jan-20 9,294.68 3,733.19 54421 4,277 .40 374.09
Feb-20 11,215.33 3,493.30 337.74 3,831.04 282.90
Mar-20 10,666.69 4,263.63 54412 4,807.75 940.10
Apr-20 8,991.83 4,415.00 615.60 5,030.60 1,353.36
May-20 8,329.10 4,047.00 632.86 4,679.86 765.11
Jun-20 9,678.89 4,450.00 563.76 5,013.76 614.48
Jul-20 11,744.93 4,693.00 486.58 5,179.58 527.62
Aug-20 11,261.77 5,008.00 548.54 5,556.54 797.84
Sep-20 10,451.15 4,099.00 505.45 4,604.45 434 43
Oct-20 10,296.92 4,659.00 471.25 5,130.25 626.86
Nov-20 10,020.10 4,457.00 474.51 4,931.51 565.67
Dec-20 10,544.80 4,523.92 461.02 4,984.94 524.19
Jan-21 10,821.66 4,785.74 495.55 5,281.29 560.40
Feb-21 9,967.95 4,282.05 567.65 4,849.70 583.55
Mar-21 11,333.46 4,945.87 474.29 5,420.16 645.07
Apr-21 10,767.68 4,621.15 418.50 5,039.65 567.96
May-21 10,522.79 4,579.76 405.22 4,984,98 460.80
Jun-21 10,596.08 4,408.75 437.68 4,846.43 428.00
Jul-21 11,697.18 4,716.19 404.57 5,120.76 513.00
Aug-21 12,458.94 4,988.46 382.02 5,370.48 47217
Sep-21 12,607.88 4,504.57 410.69 4,915.26 443.97
Oct-21 15,225.82 4,615.69 31577 4,931.41 219.07
Nov-21 11,490.18 4,883.86 336.32 5,220.18 179.67
Dec-21 12,435.15 5,369.58 364.77 5,734.35 385.10
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2 12,108.00 5,191.93 352.68 5,544.61 654.25
TR 11,966.60 4,578.21 277.48 4,855.69 34231
Mar-22 13,287.00 | 5353.56 333.99 5,687.55 499.00
Apr-22 14,122.46 | 6096.63 207.50 6,304.13 342.30
May-22 | 15,055.08 | 6362.06 339.04 6,701.10 404.46
Jun-22 13,283.68 | 4741.48 365.25 5,106.73 471.40
Jul-22 15,563.46 | 7113.04 412.28 7,525.32 655.77
Aug'22 12,399.00 | 4420.90 297.71 4,718.61 345.53
Sep'22 12,846.69 | 6083.04 388.79 6,471.83 532.36
[Total | 58118534 | 2,59,80892 | 2230458 | 2,82,113.50 | 28,473.56
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HEAD OFFICE : [\:‘E; ia; "(

UTTARAKHAND POLLUTION CONTROLBOARD S SaEvs yeuvl faa a
Gauradevi Parayavaran Bhawan ST TR walawy g
46-B, SIDCUL, IT Park, Sahashtradhara Road i
DEHRADUN (Uttarakhand) ,  Central 4641, Rreg, A, 19, FeemN T,

Laboratory égw(am

Web : www.ueppch.uk.gov.in

UKPCB/C.L./Analysis Report-19 120221]2 bH { Date - 05 j ” EQ/ 2
TTL l "_";l
et 3 , s e
&rdrr s (o) gl
IERIETS YNl faE 91,

$—115, 5w BIa, eI |
favg— aielfre Soare oa T @1 faveor s & W A |

HEIgY,
SR fdvad A8 sracay 2022 # &A1 HRfe™ gRT A ST 9 9IS R 1Y
& UG &1 o @ T

1. M/s Ground Water at Different Loactions, Selaqui, Dehradun
2. M/s Asan River, near Shivalik College, Dehradun
3. M/s Dehradun Waste Management Pvt. Ltd., Sheeshambada, Dehradun

Her-dh— SURIGAIAR |

(aqﬁau’!@ﬁfma)
HerId gataver afdar
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2 HEAD OFFICE |
JTTARAKHAND POLLUTION CONTROL BOARD T TGS JGu gz W6
Gauradevi Parayavaran Bhawan m ‘Wh?“l
46-B, SIDCUL, IT Park, Sahashtradhara Road "%fﬁ i
DEHRADUN (Uttarakhand) 464, Rreqa, ). U@, TEEER W,
CENTRAL LABORATORY

Web: www.ueppch.uk.gov.in

Report no — UKPCB/CL/ROD/065

Ground Water Characteristic

Name & Site of M/s Ground Water at Different Locations, Selaqui, Dehradun
Sampling Point
Sample Collected By: Dr. R.K. Chaturvedi (RO)
Date of Sampling: 17.10.2022
Sampling Point: 1. Ground Water at Main Gate
2. Ground Water at Trommel Side
3. Ground Water at Gate no. 2
4. Ground Water at Backside of plant
5. Ground Water near River Side
Nature of Sample: Grab
S.N. Parameters Observation Unit
1 2 3 4 5
1 |pH 6.25 7.23 6.57 7.50 7.90 -
2 | Total Dissolved o7 96 101 89 181 mg/L
Solids
3 | Total Hardness 110 115 104 113 288 mg/L
4 | Chloride 06 05 05 06 12 mg/L
5 | Nitrate Not Not Not Not Not ppm
Detected | Detected | Detected | Detected | Detected
6 | Sulphate 1.34 1.312 2.09 3.42 §7.23 ppm
7 | Arsenic Not Not Not Not Not ppm
Detected | Detected | Detected | Detected | Detected
8 | Cadmium Not Not Not Not Not ppm
Detected | Detected | Detected | Detected | Detected
9 | Chromium Not Not Not Not Not ppm
Detected | Detected | Detected | Detected | Detected
10 | Copper 0.04 0.08 - 0.01 0.04 0.05 ppm
11 | Lead Not Not Not Not Not ppm
Detected | Detected | Detected | Detected | Detected
12 | Mercury Not Not Not Not Not ppm
Detected | Detected | Detected | Detected | Detected
13 | Nickel 0.22 0.17 0.23 0.12 0.19 ppm
14 | Iron 1.82. 2.36 3.11 2.63 3.24 ppm
15 | Zine 1.10 0.48 1.36 0.96 1.43 ppm
t‘ " |
b G o) ad
(Pradeep Chauhan) (Amit Pokhriyal)

Lab Assistant

Asst. Environment Engineer
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" UTTARAKHAND POLLUTION CONTROL BOARD T e Yl a9
! Gauradevi Parayavaran Bhawan == Tﬂ‘\’léé’r Wh'\'"l
46-B, SIDCUL, IT Park, Sahashtradhara Road Q,‘;VE A
\/ DEHRADUN (Uttarakhand) o 46-9, e, A2 U%, TEERN TS,
CENTRAL LABORATORY

Web: www.ueppch.uk.gov.in

Report no - UKPCB/CL/ROD/066

Surface Water Characteristic

Name & Site of Sampling M/s Asan River, near Shivalik College, Selaqui,
Point Dehradun
Sample Collected By: Dr. R.K. Chaturvedi (RO)
Date of Sampling: 17.10.2022
Sampling Point: Surface Water
Nature of Sample: Grab
S.N. Parameters Observation Unit
1 1 pH 7.63 -
2 |BOD 08 mg/L
g 1C00D 46.4 mg/L
4 | Total Dissolved 225 mg/L
Solids -
5 | Total Suspended 34 mg/L
Solids
(s @//ﬂ v/
05 il
(Pradeep Chauhan) (Amit Pokhfiyal

Lab Assistant Asst. Environment Engineer
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" 'UTTARAKHAND POLLUTION CONTROL BOARD — SaEve Yo R 3
Gauradevi Parayavaran Bhawan = TR gt
46-B, SIDCUL, IT Park, Sahashtradhara Road %# Had
DEHRADUN (Uttarakhand) —— 4641, Rreqa, AEd. 1o, SEENEN VS,
CENTRAL LABORATORY

Web: www.ueppch.uk.gov.in

Report no - UKPCB/CL/ROD/067

Surface Water Characteristic

Name & Site of Sampling | M/s Dehradun Waste Management Pvt. Ltd., Sheeshambada,

Point Dehradun B :

Sample Collected By: Dr. R.K. Chaturvedi (RO)

Date of Sampling: 17.10.2022

Sampling Point: Untreated Litched Water Sample

Nature of Sample: Grab :

S.N. Parameters Observation Unit
1 |pH 8.85 -
2 |BOD 260 mg/L
3. [COD . 3840 mg/L
4 | Total Dissolved 1120 mg/L

Solids
5 | Total Suspended 5396 mg/L
Solids : :
6 | Fluoride 1.09 ppm
7 | Arsenic Not Detected ppm
8 | Mercury Not Detected ppm
9 |Lead Not Detected : ppm
10 | Cadmium Not Detected ppm
11 | Chromium . Not Detected ppm
12 | Copper 0.21 ~ ppm
13 | Zinc 1.38 ppm
14 | Nickel 0.35 ppm
15 | Iron 6.84 2 ppm
{ MEP—N Y AJ/ -
e 2%
(Pradeep Chauhan) : (Amit Pokhriyal)

Lab Assistant Asst. Environment Engineer



WS ATHENA Uttarakhand Urban Sector Development Agency (UUSDA)
-”F [ o Design& Supervision Consultant (DSC)
Tor ‘:_Y , TATA Consulting Engineers Limited in Consortium with
:.. P Oy £ P e o g _ ATHENA Infonomics India Private Lid.

TCE.12264A-UUSDA-2022- €00
; Dated:20-02-2022

Fo,

The Additional Program Director,

Uttarakhand Urban Sector Development Agency(UUSDA)
777, Saatvik Tower,

Rajendra Nagar, Kaulagarh Road

Dehradun-248001 &

Project :  Design & Supervision Consultant (DSC) Contract Dated 01 April’2021.

Subject :  Submission of Site Visit Report of Shishambara Composting and
Sanitary Landfill Plant in Dehradun.

Ref : (i) Letter no: UUSDA/A-352/397, Dated: 11/04/2022
(ii) Letter no: TS94/JNNURM-SWM-Dehradun/2011-12,
Dated: 07/04/2022
(iii)  Letter no: 107/ST/2022, Dated: 06/04/2022

Dear Sir,

This'is in reference 'to the above subject,we would like to inform you that the following
team comprising. the experts from TCE and other concerned government departments
has ‘already visited the site of solid waste processing plant & scientific disposal facility
situated at Shishambara, Dehradun on 11/04/2022.

Sr. No. Name , Demgnahon & Organization

:
|
1 Sri Ravi Pandey SE, UDD 2 and Nodal officer for Waste f\ﬂenegenle@ J
2 Dr.Avinash Khanna CHO, DNN ]
3. Dr. R K Chaturvedi rRO,PCBE |
Iﬁg{/ 4| Dr.Alok Kumar | Expert-SWM, UUSDA - ]
- A Mr. Ganesh.Kumar Singh | Expert-SWM, UUSDA R
.| 6. Mr. Victor Plant Manager, DWNMPL o
S ,}"\ A Mr.Uday IE Consultant - )
R
3 "7'/'-/:/\'\'\\ : i
alild’s The site visit report prepared by our experts was sent to Urban Development

Directorate (UDD) andUttarakhand Environment Protection &Pollution Control Board
(UEPPCB) for their review and valuable suggestions vide email dated. 12/04/2022.

Based on their feedback the attached report has been finalized and is being submitted
to your good office for further necessary action. -

TATA CONSULTING ENGINEERS LIMITED

Project Oﬁce Street -7,1% floor, Rana Farms, Kaulagarh Road, Rajender Nagar, Dehradun, 248001
Corporate Office-Unit no NB 1502 & SB 1501,15" Floor, Empire Tower, Cloud City Campus, GUT No 31,
Village Elthan,Kalwa Industrial Estate Thane Belapur Road Airoli, Navi Mumbzi-400708
Website www.tce.co.in, CIN U74210MH1999PLC123010, E-rnaiI:L@:a_thena@yahob.com
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Uttarakhand Urban Sector Development Agency (UUSDA

Design& Supervision Consultant (DSC)
TATA Consulting Engineers Limited in Consomum W|th
ATHENA Infonomics India Private Ltd.

34

Thanking you and assuring you of our best of services all times.

Very truly yours,
For TATA Consulting Engineers Limited

(Rajiv Kumah)7;>< .
Team Leader — DSf; xS

Encl. Site Visit Report.

Cc:
- 1. Program Director, UUSDA.

i
=

2. Director, Urban Development Directorate, Govt. of Uttarakhand (UDD).

FARTA CONSULTING ENGINEERS LIMITED

: F‘I’DJECI Office- Street -7,1% fioor, Rana Farms, Kaulagarh Road, Rajender Nagar, Dehradun, 248001
Corporate Office—Unit no NB 1502 & SB 1501, 15" Fioor, Empire Tower, Cloud City Campus, GUT No 31,
- Village Elthar, Kalwa Industrial Estate, Thane Belapur Road Airoli, Navi Mumbai-400708
Website ww.tce.co.in,E}N U74210MH1999PLC123010, E-maii:gce.athena@vahoo.com
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- Visit to Dehradun Waste Management Pvt Ltd. (DWMPL), Shishampada, Dehradun

Date: 11/04/2022

-
]

Visit Team: AT
T8r. = 'Name Designation & Organization
;PR ISP s S ;
1 1.- | SriRavi Pandey- SE, UDD and Nodal officer for Waste Management
| 2. | Dr. Avinash Khanna CHO, DNN
| 2 Dr. R K Chaturvedi RO, PCB e
NE T Dr. Alok Kumar Expert-SWM, UUSDA =
| 5. Mr. Ganesh Kumar Singh Expert-SWM, UUSDA
6. Mr. Victor Plant Manager, DWIMPL
T Mr. Uday IE Consultant

Observation and Findings:

Sr. Asbect
No,

Observation & Findings

Remarks

L Plant Capacity:

It was mentioned by the plant operator that

facility was designed for 300TPD, whereas

the present incoming waste is more than
400TPD.

The plant needs to be upgraded for
its capacity '

2 Waste
| Segregation:

It was reported by the facility operator and |E

 consultant that mixed waste is coming to the
% .Rlant._ There is no source segregation and
; t!jgr'eque, 'ii‘,is putting pressure on the plant

and  machineries. Large amount of
segregated dry waste/ rejects (about 44%) is
being dumped to the landfill siie.

The rejects are inclusive of biodegradable
waste and then meihane is generafed
causing landfill fire,

Intensive IEC programme needs fo
be taken and 2 bin system to be
implemented in the city.

A robust system is required for
collection and transporation of
waste in segregated manner.

aat !

Quality “of
Compost ~ “and |
Segregated
Combustible
Fraction (SCF):

Due to mixed waste, quality of compost
product and segregated combustible fraction
(SCF) are not mesting the required standard
leading to lesser demand from market. It was
revealed that large amount of compost is lying

| atthefacility. Also, SCF is not being 2ccepled

by cement plants.

- .SCF to be reprocessed for RDF

* grade acceptable to cement
industries.

- Mixing of additives, sefting-up of

4 mm trommel and de-stoner

equipment may help in
improving the quality of compost
-  Comprehensive marketing

strategy needs fo be developed
for selling the compost and RDF

- Contract with DWMPL to be
revisited for the compliance of
key performance indicaiors
(KPIs)
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Sr. Aspect Observation & Findings % Remarks
No. :
1 4. Maintenance & | It was reported that 4mm frolmel is pot .} This is-a design deficiency as single
{1 Upkeep " - 'of |- working for last 2 months. Due to this a large | processing line is there. THere is no
| 7| Facility: e o-amount of waste is lying and choking the | redundancy in the plant capacity.
t =) I repsie of irfravailable space, Delay in repair of trommel clearly
k " | Leachate is overflowing inside the processing | indicates lack of maintenance and
facility. | spare paris.
t It was alsn revealed that | rachate Traatmeni L A
¥ Plant (LTP) was not working and it is recenlly | Apart from 4mm trommel, de-storer |
repaired. needs 1o be set-up. '
Concern was raised about the high running
cost of LTP which may be the reason for non-
| functioning of it
48 Fire  Fighting | It was observed that landfill had no fire | Fire hydrant and availability of water
Facility: hydrant neither storage of fire-fighting water. | is being arranged. This is
This is a design deficiency of landfill recommended that a safely audit be
i conducied and adequate provision
| B fo be made.

- Action points:

1% Facility for firefighting- Though this being implemented at this stage, an expert review is required to have
a robust system to cater to the present and future fire risks.

2. Information -and Education for source segregation of waste. Two bin system needs to implement as

mission. $
3/ The plant ‘capacity-fo be upgraded The contract conditions for the plant to be re-negotiated and
implemented

4. Policy level intervention is required for promoting compost use.

5. Matter of mismanagement and resource issues to be taken up with senior management of DWIMPL.

6. Proper Log Book-is'to be maintained for inlet of "leachate” quantity from SLF to LTP and quantity of

- "treated leachate” and its reuse in the plant campus to ensure treatment of leachate.

7. Under EPR companies hiave been registered in MoEF&CC, Gol for removal of plastic from the eco
system. This option should be explored for removal of RDF from the plant. But for exploring this option,
Calorific Value is to be mainiained by the DWMPL 0 that the W2E plants/ Cement Plant can willingly
utilize it.

8. Asper the contract, processing fee is being paid by NN Dehradun for RDF and Compost preparation, but

-+ ‘at present at the plant SCF is ‘available not the RDF. Therefor serious efforts are to be made by DWMPL

{o prepare proper RDF and Compost.
_ ﬁ{/v 78
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Letter No ‘l ........... “ ) il dn@gmall.mm)

e Notice Date 2-5../07/2022
The Project Manager

Dehradun Waste Management p
Sheeshambada Project site.

P.O. Sherpur, Chakrata Road
Dehradun ,Uttrakhand *

Vt. Ltd,(DWmMPL)

Subject: Inspection report of
(SLF) Disposal syste
(Uttarakhand)

processing plant of Solid Waste Processing, Composting and Scientific Landfil
m in Build, Operate and Transfer mode (BOT) at Sheeshambada, Dehradun

In continuations to our letter no 1617 (H) dated-2017-05-2022 and letter no.- 77 (H) dated 20/07/2022 and
verbal instructions a number of times to tackle the problem of Lecheate generated and flowing into/pouring into
the natural drain. In view of the above compatent Authority has viewed it very seriously for the negligence on
your part. In view of the continuous contravention of the non treating/mishandling of Leachate, you are found to
doing intentional contravention of the Concession agreement. It has been noticed that Leachate are com.mg out
of the land fill site and going out of the plant area towards low lying/stream side area. Concessionaire was
supposed to check the entire latchets produced/collected a scientific manner by diverting and collecting them
through a drain and process in LTP. But instead of collecting and processing concessionaire allowed Leachate
water into natural drain/nearby field. This caused the environmental degradation. The natural water rowmg in
the nearby nalla /tributary in going to be contaminated .It is a very serious violation of the Concession
agreement. This type of practice also has a public perception as foul smell/ hazardous materials pouring into the
natural drain/water table and posing thraat to the right to good life of the nearby population. Even the storm
water during rainy season flowing over the SLF must be tackled by way of making a drain all around the dump to
protect the surface water as well as ground water.

Leachate generated at all stages during processing/storage of waste in the plant/SLF is not being treated as
per the requirement of the project. As the MSW is stored without liner and latchets are not processed in line
with concession agreement which result in to degradation of ground water as well as surface water of the
area and creating foul smell in the plant area as well as surrounding the processing plant. Degradation of
ground water as well as surface water is a punitive act as per the MSW Rules, Ground water protection
Rules, and Environment Protection Act/Rules.

In view of the above it is conclude that the concessionaire is doing will!‘ul default for degradation of
ground water not processing of Leachate It is the gross violation of c_oncessmp agreement and MSW rule
2016. Above are the serious issues and inspection report these are belr_lg m_ennone_d. Concessionaire is not
paying serious attention to the address the abov? problems‘ W‘hlch Is causing Danger “to natural
water/aquifer by discharge of Leachate in whole premises and Wh_‘df is damaging the‘surroundmg physi_cal

vironment. A penalty of Rs. 10,00,000/- (Rupee-s Ten Lakh) is imposed for contm.uous cogtravention
::d willful default of illegal practices and the same will be recovered from the monthly bills.

Chief Municipal Health\officer
Nagar Nigam Dehradun

gar Nigam Dehradun for kind information.
Badani) , Nagar Nigam Dehradun to take necessary action.
chnocrat, Faridabad to monitor the matter regularly apd

1. Municipal Commissioner, Na
2. Asst. Engineer (Bed Prakf‘ash :
3. Independent Project Engineer, BB Te

inform accordingly. Chief Municipal Hegfth officer

Nagar Nigam Dehradun
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Letter No \L"\—‘.(\-‘) -: Notlce: - . Date .).71./..5.../2027
To

The Project Manager

Dehradun Waste Manogement Pvt.Ltd, (DWMPL)

Sheeshambada Project slte.

Dehradun Uttrakhand

Subject: Joint Inspection report of processing plant of Solid Waste Processing, Composting and Scientific
Landfill (SLF) Disposal system in Build, Operate and Transfer mode (BOT) at Sheeshambada,
Dehradun (Uttarakhand)

This joint Inspection report dated 12/05/2022 by Chlef Munlcipal health officer, NND and Inii;:]e:vclign"
Project Engincer on the above cited subject. Earlier in the morning a fire outbreak was also repo ich
was put off by joint efTort of Firefighting (F.F) Department & processing plant employees.

During the Inspections following were observed:-

1. Only Bore hole has been drillad but fire hydrant system is not installed so far.

2. Theboth 75mm Size trommel machine is not working as it requires urgent repair and acco rdingly onec of
concessionaire was directed to take up it's repair on priority.

3. Theinstallation work of CCTV is still under progress near Sanitary Landfill Site & processing plant.

4. Leveling work and soil laying/compaction work is being undertaken at Sanitary Landfill site but at slow
pace.
For the above lacking form sr.ne.1 to 4, concessionaire is advised to take up on urgent and immediate
basis.

5. Further, it is noticed that un-processed waste (Mixed MSW) is being dumped on the North side open
land of plant without laying HDPE liner, This practice / act is very much objectionable and gross
violations of MSW Rules 2016 and concession agreement. As the MSW is stored without liner and the
leachate generated out of waste may damage ground water/surface water quality of the surrounding
area and will create foul smell in plant premises and adjoining areas.

6. Most of the vehicles deployed for shifting of MSW for processing plant and handling becomes
breakdown on almost every day. It is because concessionaire is not carrying out proper
periodical/breakdown maintenance of vehicles. Concessionaire is advised to get properly repair/
maintenance work as per concession agreement clause 3.1 schedule 6.

As violations at sr. no. 1 & 6 are of repeated nature and a gross violation of Concession

agreement and MSW Rules 2016, Nagar Nigam Dehradun imposes a penalty of Rs. 500000/-
which will be recovered [rom monthly bill of the concessionaire.

You are directed to take immediate necessary actions in above matters and submit compliance
report within 7 days. Thereafter, in case of non-compliance, Nagar Nigam Dehradun (NND) will take further
action against Dehradun Waste Management Pvt. Ltd. (DWMPL) as per the terms of Concession Agreement
& MSW Rules 2016.

Chief Municipal Health officer

Nagar Nigam Dehradun
Copy to: -

1. Municipal Commissioner, Nagar Nigam Dehradun for kind information.

2. Asst. Engineer (Bed Prakash Badani), Nagar Nigam Delradun to take necessary action.

3. .Nationa) Head (Mr. R.M Rao), Ramky Enviro Englneers Limited, Hyderabad forinformatio(

4. Independent Project Engincer, JBB Technocrat, Faridabad to monitor the matter rcglf\(\ﬂy\ﬂ}y‘l

inform accordingly. ey
Chiel Municipal Hyzlth ofiicer
Nagar Nigam Dehradun
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Tt S Notice Date 25.0.7.. [20i2
- To ;
The Project Manager
Dehradun Waste Management pvt. Ltd,(OWIMPL)
Sheeshambada Project site.
P.0. Sherpur, Chakrata Road
Dehradun ,Uttrakhand
Subject: Inspection report of processing plant of Solid Waste Processing, Composting and Scientific Landfill
(SLF) Disposal system in Build, Operate and Transfer mode (BOT) st Sheeshambzds, Dehradun
(Uttarakhand)
This refers to the Inspection report by Independent Project Engineer on the above cited 3u'b,=2*’l- g
We would like to inform and bring in to your notice that Concessionzire 14/s D‘!IMPF % r.ot_de?-;ri :n'.ri r—
processing plant, and Sanitary land fill site in scientific manner (Recznt Photographs of inspection 272 '1:',,', i"-
been noticed that Leachate are coming out of the land fill site and going out of the plznt c—' "—:’f:-f:- J‘”
lying/stream side arez. Concessionaire vas supposed to check the entirz I3tchets prOdu:ec/:?' ’:"’:”« z q’-:’:
manner by diverting and collecting themn through a drain and process in LTP. But inst£20 G £p iUz '—f-J'
processing concessionaire alloved Leachate water into natural drain/nezrby figld. Tnis C2use0 e 27 sironmenisl
degradation. The natural water flowing in the nearby nalla /tributary is going to bz contﬁ.ml"_:%t’:'i L4 /zrf
serious violation of the Concession agreement. This type of practice also has z public gerception 23 foul smzil/
hazardous materials pouring into the natural drain/wiater table and posing thrzat 1o the riznt 10 2007 T2 078
nearby population. Evan the storm water during rainy season flowing over the SLF rmust bz w200022 Zy wWzg cf
making a drain zll around the dump to protect tha surface water as well 25 ground wztsr.
7 Leachate generated at all stages during processing/storage of waste in the plant/SLF s n
as per the requirement of the project. As the MSW is stored without liner 2nd latcheis zre
in line with concession agreement which result in to degradation of ground water 2s
water of the area and creating foul smell in the plant area as well as surrounding the pro
~ Degradation of ground wsater as well as surface water is a punitive act as per the MSW/
water protection Rules, and Environment Protection Act/Rules.
In view of the above it is conclude that the concessionaire is doing willful defaulr fer degradation of
ground water by not processing of Lactates. It is the gross violation of concession agreement and “4S'W rule
( gL) 2016.Apove' are.the serious issues 'wmch has ?een pointed out by IE in earlier inspection reports as well
Sl Concess:opalre is not paying serious attent?on to address the above problems ‘which are czusing
SOW(A‘j accgmulamn of waste, discharge of Leachate in whole premises and darmaging the surrouncing physical
environment. A penalty of Rs. 50,000/ (Rupees fifty thousand) is imposed for continuous conTravennon
% and willful default of illegal practices and the same will be recovered from the monthly bills.

07 202 Joy are directed to take immediate necessary corrective actions in above mamers and submit
compliance report within 7 days. Thereafter, in case of non-compliance, Nagar Nigam Dehradun (N ND) wall
take further action against Dehradun Waste Management Pvt. Ltd. (DWMPL) as per the terms of (foncessjon
Agreement & MSW Rules 2016 ! J

Chief Municipal Health officer
Copy to: - Nagar Nigam Dehradun

1. Municipal Commissioner, Nagar Nigam Dehradun for kind i
; : : r kind inf
2. Asst. Engineer (Bed Prakash Badan) , information.

3. Independent Project Enginee
inform accordingly.

Jo\oHP2—

Nagar Nigam Dehradun




